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HTk'V jelhi

CP-37C/94 in decision 26-7-1995
0Ali5i7/93

Hon'bie ohri N.V. Krishnan, Vice Chairman (a)
Hon'ble omt. Lakshmi iwaminathan. Member (J)

ohri Gajram Singh
s/o Shn Lakh an Singh
r/o 75, Gali No .5, Morar B^ndh Colony cxtn.
Badarpur, Nev Jelhi.

. .pe -itioner

(By Advocate Shri S.K^Sawhney )

Versus

1. Shri Lai it Kumar oinha
General Manager,
Northern .{ailway,
Baroda House, New Delhi.

2. oh. Mohammad-Zaki-Uddin ̂ nsari,
divisional {ailvay Manager,
Northern Hallway, Muradabad,

3. jhri risutosh,
r.sstt .engineer. Northern Hail way,
Hapur.

4. Shri H.K. Kushurba,
Inspector of ti/orks.
Northern Hallway,
Gajrola, district, Muradabad.

. .Hespon le nt s.

(By Advocate ohri P.i. Maheniru )
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(Hon'ble ohri N.V. Krishnan, Vice Chairman (a)

.('e have heard the parties. The order dated

7-2-1994 in OA 1517/93 directs the respondents to

consider the case of the petitioner for a fresh

appointment on merits and in accordance with law

on the footing that he is borne on the live

casual register. The petition has been filed on

the ground that the petitioner was not so considerea .

In the reply, it is stated that the pecitioner has

only 273 working days vneieas others have e n consiue:
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because they have worked for a larger number of days,

Leanred counsel for the petitioner contenos

that this is incorrect.

3. de are of the view that, in that Cose, it

is open to challenge the action of the respondents

in a separate 0 . on the question that the persons

junior to the petitioner had already been consiaered

for appointment. ;',ccordingly, we disaiss this

petition and discharge the notice issuea to che

respondents preseiving liberty ot the ^.ecitioner

to challenge the action of the responaenrs in a

proper proceeding as may be advised in accoiaance

with law.

(-;mt.Lakshmi owaminathan) (N .V .K.-.ishnan )

Me iber (j) Vice Chdirradn (rt)
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